CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW

Original Application No.332/00068 /2020

This the 14t Day of February 2020

HON’BLE MR. DEVENDRA CHAUDHRY, MEMBER (A)

Anil Kumaf Yadav, aged about 32 years, son of Late Bhal Chandra,
resident of A-10, Vimal Nagar, Near Vasdev Degree College, Kamta

Chinhat, District Lucknow.
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Delivered By Hon’ble Mr. Devendra Chaudhry -M-A

Learned counsel for the applicant submits that the interest of justice
would be served if the representation dated 06.9.2019 (Annexure 4) is |
decided in a limited period of time.

9. Learned counsel for the respondents has nothing to add.

3. Accordingly, it is hereby directed that the Respondent No. 2 may
decide the rgpresentation of the applicant dated 6.9.2019 within a

period of three months from the date of receipt of certified copy of the
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order by reasoned and speaking order. It is made clear that nothing

has been said on the merit of the case.

4. Accordingly, the O.A. is disposed of. There shall be no order as to

/
costs.
(Devendra Chaudhry)
Member (A)
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